FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF VASOO BUILDERS PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtor Vasoo Builders Private Limited
2 Date of incorporation of corporate | 20.09.1982
debtor
3. | Authority under which corporate debtor | Registrar of Companies, Bangalore
is incorporated / registered
4. | Corporate Identity No. / Limited | U45202KA1982PTC004958
Liability Identification No. of corporate
debtor
5. | Address of the registered office and | Hamdh court, No. 13, 1* Floor, Mother Theresa Road,
principal office (if any) of corporate | Austin Town, 1* Stage, Bangalore, Karnataka - 560047
debtor
6. | Insolvency commencement date in | 18.09.2025 (Copy of order uploaded on the website of
respect of corporate debtor NCLT on 22.09 2025)
7. | Estimated date of closure of insolvency | 16.03.2026
resolution process
8. | Name and registration number of the | B Akhila
insolvency professional acting as | IBBI/IPA-002/IP-N01259/2023-2024/14315
interim resolution professional
9. | Address and e-mail of the interim | Address: Flat no: BOO1, Opus Apartment no. 20, Second
resolution professional, as registered | Cross, Vivekananda Nagar, Jai Bharath Nagar, Maruthi
with the Board Sevanagar, Opposite to Sunshine Kids Play School,
Bangalore, Karnataka — 560033
Email: ip.akhilabolla@gmail.com
10. | Address and e-mail to be used for | Address: Flat no: BOO1, Opus Apartment no. 20, Second
correspondence  with the interim | Cross, Vivekananda Nagar, Jai Bharath Nagar, Maruthi
resolution professional Sevanagar, Opposite to Sunshine Kids Play School,
Bangalore, Karnataka — 560033
Email: cirp.vb@gmail.com
11. | Last date for submission of claims 06.10.2025
12. | Classes of creditors, if any, under clause | Not Applicable
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | Not Applicable
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)
14. (a) Relevant Forms (a) Web link: https://ibbi.gov.in/en/home/downloads
b) Details of authorized representatives | (b) Not Applicable
are available at:

Notice is hereby given that the National Company Law Tribunal, Bengaluru Bench has ordered the
commencement of a corporate insolvency resolution process of the Vasoo Builders Private Limited on
18.09.2025 (Copy of order uploaded on the webiste of NCLT on 22.09.2025)

The creditors of Vasoo Builders Private Limited are hereby called upon to submit their claims with proof
on or before 06.10.2025, to the interim resolution professional at the address mentioned against entry No.
10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13 to act
as authorised representative of the class in Form CA — Not Applicable.

Submission of false or misleading proofs of claim shall attract penalties.

B Akhila
Interim Resolution Professional
Reg. No.: IBBI/IPA-002/IP-N01259/2023-2024/14315

Date: 23.09.2025
Place: Bengaluru
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FINANCIAL EXPRESS

NOTICE

TATA ELXSI LIMITED
Registered Office: Itph Road, Whitefield, Bangalore, Kamataka 560048

Wodice 1s hereby given that the cerificates for the undermentioned secunbes of the
company have been lostmisplaced and the holder of the securnities/applicant have applied
fovthe company toissue duplicale cerificies.

Any person who has a claim in respect of the said securties should lodge sech claim with
the: company at ils registered office within 15 days from this date, else the company will
proceed io issue duplicate cartificates without further intimation,

KIND OF SECURITIES | NOOF | DISTINCTIVE |
WAME OF HOLDER AND FACE VALUE  |SECURITIES NUMBERS
KIRANAGRICULTURAL | EQUITYRS.10- | 100 12739011-12T30110
EQUIPMENTS PVTLTD 00 | 34717590-31717689
Place: Mumbai MNamea I:-"f Th H-:Ildﬂr.".ﬂ.p-plic&nt

Date: 19.09.2025 Sdd Agencies Pvl Lid

. VASTU HOUSING FINANCE CORPORATION LTD

VHST :: Unit 203 & 204, 2nd Floor, “A” Wing, Navbharat Estate, Zakaria Bunder Road,
Sewri (West), Mumbai 400015. Maharashtra.
HOUSIMG FINANCE

CIN No.: U65922MH2005PLC272501

POSSESSION NOTICE

Whereas, The undersigned being the Authorised Officer of Vastu Housing Finance Corporation Limited under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred to him under
section 13 (12) read with Rule 9 of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice calling upon the borrowers
mentioned herein below to repay the amount mentioned in therespective notice within 60 days from the date of receipt of the said notice.
The borrowers having failed to repay the amount, undersigned has taken possession of the property described herein below in exercise
of powers conferred on me under Section 13(4) of the said Act read with Rule 9 of the said rules on the date mentioned below.

The borrower and guarantor in particular and the public in general is hereby cautioned not to deal with the property and any dealings with
the property will be subject to the charge of the Vastu Housing Finance Corporation Limited Branch for an amount metioned as below and
interest thereon, costs etc.

Altum® ALTUM CREDO HOME FINANCE PRIVATE LTD

£ Credo Regd. Offlce: Floor Mo, 7, Kalpataru Infinia, Wakdewadi
(Eriy Shrvajinagar, Pune - 411005, Maharashtra (India}

APPENDIX IV POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

The undersigned being the suthorzed oficer of Altum Credo Home Finance Pyt Ltd.,
[ACHFL), Under the Securitsation and Reconstuction of Financial Assets and
Enforcemeant of Security interess Act, 2002 ("SARFAES] Act, 2002"} and in exarcise of
powers conferred under Section 13(12) read with Ruls 3 of the Securily Inferest
{Enforcenent) Rules, 2002 ("Enforcement Rules™), Demand Notica(s) Issued by the
Autarized Cificer of the company b tha Bomower (s Co-Borrower(s) and Guarantos[s)
(colleciivaly referred fo as the "Bormowers™) mention hergin below to repay the amount
menticned in the notice within 60 days from the date of receipt of the said notice. The
Baorrewers having failed to repay the amount, nofice is herety given o Bormowers and the
public in genaral that the under signed has taken symbolic /| physical possession of the
propery described hareln below in supersize of powers confermed wpon Rim undes Sub-
socion(4el Section 13 ol the said act read with Rule 8 of the Secunty Inbarest
Enforcemsant rules, 2002, The bormower's atbention is imvited to prevision of sub-seclion
(8] of saction 13 of the Act, in recedpt of time avallable, 1o redesm the secured assets. The
Barreers in padicular and e public in gendal ane hemby caution nod o deal with the
property and any dealings with the property will be subject to the charge of ACHFL for an
amaount mention hersin underwith the interest therson,

Mame of Borrower(s)l Co-Borrower(s) and Guarantor{s) Loan Alc Mo,

1. CHANDAMN M G (Borrower) 2. GOPALA CHARI C {Co-borrowaer),
LAN No: 1182020100055

Description of Secured Assal

All hal piece and parcel af (he Propesy Mo, 25514161, Ward No. 03, situated a
Makanahall, Bannur Willags, the property is coming undar the mils of Bannur Town,
Mysore District, Measuring East to West 91440198 Mir And Morth to South
12192024 Mir. Inall measunng 1114836 Sq, Mirs. and bounded on the; East ; Galil
alter Properly of Holed Manjundappa, West: Properly of Anganaavadi, North : Galll
after property of Ramanna, South: Purasaba Road

Date of Demand Moftice and Amount
10-06-2025 [/ R, 5,79 692!- (Rupees Five Lakhs Seventy Nine Thousand Six
Hundred Ninety Two Only)
NPA Date - 290-May-2025 |  Date of Possession : 10/09/2025

STATUTORY NOTICE TO BORROWERS/ CO-BORROWERS AND GUARANTORS
Borrower(s) Co-Borrower[s) and Guarantonis) are hersby put io cadtion that the
property may be sold at any ime hereinafter by way of public auctionftendera and aa
such this may also be treated as & naotice under Rule 6.8 & 9 of Security (interest)
Enforcement Rules, 2002,

Sdi-
Authorized Officer
Altum Credo Home Finance Pyt Ltd, [ACHFL)

Place : Mysore, Karnataka
Date : 23.04,2025

SN Name of Borrower, Date & Amount of Description of Property Date & Type of
Co-Borrower and LAN No.| Demand Notice Possession
1 | Manjeowda D, Chaithra S, 11/Mar/25 All that Piece and parcel of the Property bearing No.82, (As Symbolic
Kamalamma M, Santhosh H| Rs.349957 ason |[per Grampanchayath Records), P ID|Possession Taken
M 09/Mar/25 No.15600600700900393, Situated at Haruvanahalli Village,| on 17-Sep-25

LP0000000103507 Kudurugundi Grama Panchayath, Salagame Hobli, Hassan

Taluk, Hassan District, Karnataka, 573219, Measuring East
to West : 12.192 meters and North to South : 8.8392 meters,
in all totally measuring 107.77 Sq.meters, along with 107.77
Sq Meters of House Constructed thereon. North : Site of]
Deviramma, South : House of Mr.Kallegowda., East : Road,
West: Site of Mr.Siddamallegowda

Authorised officer
Vastu Housing Finance Corporation Ltd

Date : 23.09.2025

Place : Hassan

PUBLIC MOTICE
Registered Office: ICIC] Bonk Towers, Bandra-Kurla Compiex, Bondra

#"mcl Home Finance l:EI:EI'?-FI:]. Mumbgi - 400051,

Corporate Office: ICICI HFC Tower, Andheri Kurla Road. |.B. Mogar, Andheri 1EA‘. hMumbai - 400 0539,

Branch Office: Kotha Mo, 587/6.588/7,588/8,590/9,Balaji Flaza.Third Floor, Abdul Kalam layout.Opp.ISRO Main

gate Marathahalli Duter Ring Rood, Doddanekundi, Bangalore-560037,

The following borrowers have defaulted in the repayment of principal and interest of the leans facility obtained by

them from |CICI Home Finonce Company Limited ("ICICI HFC™) aond the loans hove been classified as Non-

Performing Assets (NPA). & notice was issued to them under Section 13 (2) of Securitisation and Be-construction

of Finoncial Assets and Enforcement of Security Interest Act-2002 on their lost known oddresses, hawever it wos

not served and hence they are hereby notified by wu¥ of this public notice.

The Bormower's attention is invited to provisions of sub-section (B} of section 13 of the Act, in respect of time

available, to redeem the secured assets,
| HName of the Borrower [

5"; Co-BormowenGuarantor (Loan Praperty Address of

Mo Account Number) & Address Secured Asset [Asset to be Enforced

1 |Gulam Mustafo (Borrower),|House List Mo.70B, Muncipal Khoto Mo 279/263, Cmc

Maseema Taj (Co-Borrower),|[Khatha Mo279/263, Pid Mo 17-1-508-105, Ward
Ward Mol8 2Md Cross Mear|Mo.17, 6Th Main Rood, 15t Block Chowdareddy
Urdu School Chowdareddy|Polya Chintamani City Chikkoballopur 563125 Kolar
Palya Bangalore Kurnutnku]ﬁurnutu ka 563120, Bounded By-Maorth: Road, South:
EE0130, LHEWQOOD01522079, |Property Belongs To Roma Reddy, East: Main Boad,
| West: Modharo Kupponna Property.

The steps are being taken for substituted service of notice, The above bormower/s andlor their guarantors [as
nfplicu le) are advised to make the ;i:-u;rm-:ntsuf outstonding within period of 60 days from the date of publication
of this notice else further steps will be taken as per the provisions of Securitization and Re- construction of
Financial Assets and Enforcement of Security Interest Act, 2002,

Sentioutstonding | NPA

nt/0utstanding

as on Date of Motice| D0te

17-09-202%" | 08-
Rs. Sep-

7215623.02/- | 25

U GRO Capital Limited

4th Floor, Tower 3, Equinox Business Park, LBS Road,

CRO
Kurla, Mumbai 400070

SALE NOTICE FOR SALE OF MOVABLE PROPERTIES

E-AUCTION SALE NOTICE OF 30 DAYS FOR SALE OF MOVABLE ASSET(S) [“SECURED
ASSET(S)”] UNDER THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS
AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH PROVISO TO RULE
8 AND 9 OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s) and
Guarantor(s) that the below described Secured Asset(s) mortgaged / charged to U GRO Capital Limited
(“Secured Creditor”), the possession of which has been taken by the authorized officer of Secured
Creditor, will be sold on “As is what is” and “As is where is” and “Whatever there is” on the date
and time mentioned herein below, for recovery of the dues mentioned herein below and further interest
and other expenses thereon fill the date of realization of amount, due to Secured Creditor from the Bor-
rower(s) and Guarantor(s) mentioned herein below. The Reserve Price, Earnest Money Deposit (EMD)
and last date of EMD deposit is also mentioned herein below-

Details of Borrower(s) / Guarantor(s) Details of Demand Notice

VR S INDUSTRIES
RAMENAHALLI KEMPAIH PUTTASWAMY

DATE OF NOTICE: 28-11-2024
OUTSTANDING AMOUNT:

SAHANA BOREGOWDA RS 78,77,002/- (RUPEES SEVENTY-EIGHT
LOAN ACCOUNT NUMBER: LAKHS SEVENTY-SEVEN THOUSAND TWO
560001MLN0034693, 560001MLN0034943 ONLY) AS 23-11-2024
HCFBANSEC00001014473
Description of Secured Asset(s): Model/ make & invoice Details of Auction
11V R S Industries VMP 45a Cnc Vertical Machining Center| :
Fanuc OIMF-PLUS Control With Standard Accessories As Reserve Price | Rs.64,00,000
Per Purchase Order Machine Model: Feeler VMP 45a EMD Rs.6,40,000
VVmp 50a Cnc Vertical Machining Center Fanuc OIMF-PLUS | | ast date of 25.10-2025
Control With Standard Accessories As Per Purchase Order | EMD Deposit
Machine Model: Feeler VMP 50 A
V' R S Industries Vmp 45a Cnc Vertical Machining Center | Date of 27-10-2025
Fanuc OIMF-PLUS Control With Standard Accessories As | Auction
Per Purchase Order Machine Model: Feeler VMP 45a Time of Auction |11 AM to 01 PM
Incremental Value 1,00,000
2| Carl Zeiss India(Banglore) Pvt. Ltd. Zeiss Coordinate | Reserve Rs.20,50,000
Measuring Machine Contura G2 700 Rds/Direkt Meas- | Price
uring Rangex =700 Mm Y=1000 Mm,Z=600 Mm Length | EMD Rs.2,50,000
Measuring, Uncertainty As Per Iso 10360-2, For Rds/ Di- | Last date of 25-10-2025
rekt Vast XXT Mpe _E=(1.8+L/300) Pm, Mpe_P=1.8pm | EMD Deposit
For Rds With Rst - P/Tp20/200:Mpe_E=(2.2+L/300) [ Date of 27-10-2025
Pmmpe_P=2.0 Pm Temperature, Range In Which Thes- | Auction
pecification Is Guaranteed,18-22 C Scanning Perform- [Time of Auction |11 AMto 01 PM
ance As Per, Iso 10360-4 For Rds/Direkt, Vast Xxt [ Incremental 1,00,000
Mpe_Thp =3.5pm In 68s Value
For detalled terms and conditions of the sale, please refer to the link provided in U GRO Capital

Limited/Secured Creditor's website. i.e. www.ugrocapital.com or contact the undersigned at
authorised.officer@ugrocapital.com

Please note that sale notice which was published on 20.09.2025 in this account stands recall.
Place: KARNATAKA, BANGALORE

Sd/-(Authorised Officer)
For UGRO Capital Limited

Date: 23/09/2025

FORM A
PUBLIC ANNOUNCEMENT

{Unsler Regulation & of the Insalvency and Banknmitey Board of India
{Insohvency Resalution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF YASOO BUILDERS PRIVATE LIMITED

I RELEVANT PARTICULARS
1 | Marme of Comorate Deltar Vasoo Builders Private Limited
2 | Date of incorporation of Corporate Debior  [20.09.1982

3 | Authoriy under which corporate deblor iz [ Registrar of Companies, Bangalore
incorporated / registered

4 | Corporate }n;;—ﬂht;.- Mo, 7 Limited Liability
|l.'|E!'I|ifll:.":Il'(II'I [ |_:|! |.'|:-r.;|!:|r3I|-.= tialbar

U45202KA1962PTCO04958

Harmdh Gurt, Mo, 13, 17 Faof,

fdather Theresa Foad, Austin Town, 1° Stage
Bangalore, Karnataka-560 047 _
18.09. 2025 (Capy af crder upioaded on 1
wabsite of NCLT oo 22.09 2025}

b | Address of Ehe regisiered affice and
princapal ohice {if any) of corporate detitol

b | nsalventy commencamant dabe in
respest of corporate deblor

7 | Estimated date of closura al insalvency 16.03.2026
_ resolution process _
& | Mame and Registration Numbsar B Akhila

of the insohvency professional acting as IBBLIPA-DIYIP-NOT 259/ 2023-2024/14315

interim resohubion prolessiona

O | Address and @-mad of the mbenm resaletion | Address @ Flat Mo, BOOT, Opas Apartment No.
professional, as reqisiered wish tha Board 20, Secont Cross, Vivekananda Magar,

Jal Bharath Nagar, Maruthi Sevanagsar,
Oppasile 1o Sunskane Kids Play Schoaol
Bangaiore, Karnataka-S60033

Email - ip.akhilaboilagpmail.com

Address : Flat Mo, BOOT, Opus Apartment Mo,
20, Second Cross, Yivekananda Magar,

Jai Bharath Nagar, Maruthi Sevanagar,
Opposite to Sunshae Kids Play School,
Bangalarg, Karnataka-560033

Emall : cip wbEgmat.com

06.10.2025
Mot Applicahle

10| Address and e-mail 1o be used for
cormespamdlence with the interim resoluficn
prodessional

e e

11| Last date f'*._]rs':un'r']issa:ln of -:Iéirr!s':

12| Classes of craditors, if any, undar clause (o)
of sull-seciion (G6A) of Sec. 21, ascertained
By the indarim resciulion professional

13| Marmes al Insebvency Prolessionals Mot Applicable
identified to act a5 Authorsad
Fepresentative of creditors in a class
[Thraa narmes for gach class)

14| [a} Relivant Farms a. Web link:

[b) Details of authorized représpntainves hittps:ibbe gayv in'enhoma’doemioads

afe dvalkae at: &1, Mot Applicable
Notics is hereby given that the Nabonal Gomgany Law Tribisal, Bengalury Bench has erdered the
commencement of & corparate msalvency resalution process of the Yasoa Builders Privaie Limiled
on18.09.2025 (Copy of crder upioaded on the wabiste of NCLT on 22 049, 2025}
Tha craditars of Wasoo Builders Private Limiled are hereby callad upon b submil their claims with
proof on or bedore 06.10.2025, to the Interim resolullon professianal at the address mentioned
anainsd entry M. 10,
Thie linarecial crodiors shall Sulemd (hed claims with prood by plecironic rmeans andy Al oiher
crediors may submit the ciaims with proof in persan; by post or by electronic means
A linancial credifor belonging o & class, as listed against the arry M. 12, shall indicate its chaice of
authorised representabve irgim among the three INsolvency Dfﬂfﬂsﬁlﬂﬁali isted againat erdry Mo, 1
ioacl as autharised reprasentative of the class in Form CA-Nod Applicabla
clibmisEaon ol fakss ar migheadng proots of claim shall afiract penalies.

S/
B Akhila
Interim Resolitian Professions!
Reg. Mo_; IBBLPA-0020P-M0 258202 3-2024,1 4315

Date : 28.00.2025
Place : Bengaluruy

\ Dote: 23.08.2025 | Place : KOLAR

=HIndiashetter  [NDIA SHELTER FINANGE CORPORATION LTD.

ICIC! Home Finance Company Limited J
iy Voga e g [omm

DEMAND NOTICE
Regd: Of:-61h Floor, Plot-15, Sector-44, Institutional Area, Gurgaon, Hﬁri,-'ann-r.?';:‘u[j:.’-.'

Branch Office:- (20, First Floor, 24 Main, 2 Phase, J.p. Magar, Bengaluru, Kamataka- 560078}, [3367/3a, 1st Floor, Mandi
Sankirana, Abowe Apalle Pharmacy, Shamanur Road, Opp. Hppetnd Pumsp,, Moo B Block,, Davanagers - 577004 { Krish Mast,
First Floor, Umil Mos 106, Mangalwar Pef, Tilakwadi, Belgaum, Kamataka-590006, )

Hotice Under Section 13{2) Of The Securitization And Reconstruction Of Financial Assets And Enforcement Of Security
interest Act, 2002, NOTICE is hereby given that the following borrower's who bave availed loan from India Sheller Finance
Corporation Lid. (ISFCL) have failed to pay Equatad Monthly Installmeants (EMIS) of their Loan lo 1ISFCL and that their Loan
Account has been classified as Naon-Performing Assef 28 per the guidelines issuad by National Housing Bank. The barrower(s)
have provided securify of the immovable properies 1o ISFCL, the details of which are deseribed hersin below. The details of the
Loan and the amounis oulslanding and payable by the borrowses W ISFCL a8 on dale ane also indicaled. haoe bedow, The
borrowars) as well as the pubdic in general are heseby informed thatl the undersigned being the Authorssed Oficer of ISFCL, tha
secured creditor has initiated action against the following borrowen{s ) under the provision of the Securitzation and Reconsiruction
of Financial Asset and Enforcement of security Interest Act 2002 and |ssued notice under this Act details mentioned Delow,  the
following borrower(s) @il ko repay e culsianding duos indicated agains! their names salbin G0(Sixy ) days of the nobics, the
undersigned will exercisa any one or more of the powears confarmed on ihe secured Creditor under sub-section (4) of the section-13
of the SARFAESI A, Inchuding the power to take the possesgion and sell iha same. The public in generalis advised not o deal with

properties describe Rerain below

Mame of the Borrower(s)/| NPA Date | Demand Motice

Description of secured Asset(s)

Guarantor/legal heirllegal| Demand Date (immovable properties)
representative, LAN | Notice Date and Amount
MR./MRS. MBABY PRAMILAJ | 10.09.2025 | Ra 2356808/ (Rupees | 215 Sq.feet, undieded share, nghis, fite and
MR./ MRS. Vijay Praveen. ) | Twenity Threa Lakh Fifty | intereat im the Immoveable Property/Land
Mo 54, Sadeesp Arfcade, 11.U9.1|325E Six Thousand Eight | comprised in the bearing Site Mo.&-9, Oid Katha
Kuvempu Road, Mear R R | Hundred Eight Onby) Mo.85/2, BBMP Katha No.534. Situated al

| due Bs on 10009.2025
| together with interest from

11.09.2025 and other
| charges and cost (Il the
| date of the payment

Bekary, A MNarayanspura,
Crorvaninagar

Bangatore Morlh, Kamataka -
SE001E
HLSECHLONSO0000507 2395/
APAD1TITN

Kodigehalll Village, #.R.Puram Hobll, Bangalore
East Trluk. earlier comeas under the imits of CMC
Mahadevapura, Presenily comes wundesr the limits
af BEMP, Bangalore, Ward MNo. Bd-Hoodl,
measuring East to West b7 feat amd Morh to South
T2 .50 feat, in all measuring 485750 59 feat,, and
bounded on tha BOUNDARY:-East- Plot Mo.&-10,
Wasl-Plol Mo.A-B, Morth-Private Property, South-
Haacdf

All that plece and parcel of the Khaneshuman Mo
217 AssesementB448/217/8448 PID No 1-3-101§-
32 Maasuring 4.572009=13. 718027 Fis Execuled
by B laban i [Evaur af Gayath in document Mo

MR.! MRS. Gavylithrl| 10.00.2025| Ra, T02587/- (Rupees
basavantha kutre BK ! MRJ I | Saven Lakh Two
MRS. Anil basavantha kutre B | 11.09.2025 | Thousand Five Hundred
K MR MRS, Lakshmi vinay | Eighity Sewen Cndy)

kadam B K/ dueas on 10000.2025 | 284/1995-96 Davangere and Bounded on:
River Road Guburu Harihara | together with interest from [ (HARIHAR . "J'Divison  erxtend coloncy Hale
R TEDT Kamataka | 11.09.2025 and olher | Halepura BOUNDARY.- East-Remaining Properly
LADVCLLONS000005048181/ | charges and cost U the [ of same Properly MNoWest- Properly OF Razak
AP-101045931 | date of e payment Sab, North-Howss OF Gayathn, South-road

Mr.! Mrs., Legal Hire Of| 10.09.2025| Rs. 653485/- (Rupees Six | All that piece and parcel of the properly inciuding
Benakashetti Puttamma [ R.J ) | Lakh Fifty Four Thousand | RCC  Residential House bearing Halavagalu
Mrs. Benakashetti Kotrappa /| 11.09.2025 | Four Hundred Eighty Five | Village, Halavagalu Grama Panchayaih Propery
Mr.! Mrs. Benakasetty | QInly) Mo 1131 [As per Form NoeS & 114) e-Swalhu

due as on 10009.2025
| togeiher with interest from

Amrutha | Mred Mrs, Yarabala
Hotresh Mear Jigl Hanumappa

Froperty bearing Mo, 151 2004011001017 2,
reasuring East to West 12,192 Meters and Morth

Temple Haluwvagalu | 11.09.202% and other | o South: 8.22%6 Meters, in all total measuring
Harapanahalll Taluk [ charges and cost U1 the | 100,24 54, Matars siluatod al Halavagabo Vilkaga,
Davanagere | date of the payment Halavagaly Gram Panchayalh, Harapanahalll
583213 Kamataka | Taluk, Vijayanagara District. Bounded on;

HLOWVAHLONSOMR 0050859751 BOUNDARY:- East-Road, Wasl- Propery belongs
AP-1020057T o Chipigara Magaraja's,Morih-Road,  Soulh-

Property belongs o Gangamma's

Residential property GP Mo, 183 Swattm No.
1504006018900300232. Tolal Measuring

Mr./ Mrs. Laxmi Mallappa| 10.08.2025 | Rs. 692679/- (Rupees Six
Haranakolli I Mr.) Mrs. ) i Lakh Minety Two

Mallappa Ramappa Haranakol | 11.09,2025 | Thousand Sk Hundred | 61.030000 Sg. Mirs, Including  bulll up area
I Islampur Belgaum Kamataka Seventy Nine Cnly) 0180000 Towards East-West: 13.71. Mirs. and
HO1243 duse as on T0HO0S8.2025 | Morth-South: 4.45 Mirs. situated at Islamagpur, Tal:
HLELSVLONS0M0051 59572 gether with interest from | Hukkan & Dist: Balagayi wilhin the local imils o
AP-10361743 11.09.2025 and other | Gram Panchayal Islampur, and within the local

chargas and cost Gl the
date of the payment

Jurisdiction of Sub-Registrar Hukken and same ia
bounded by:

Boundary:- East-: By Walking Passage, West-By
Streel Road, North-By Road ., South-By Road,

(AUTHORIZED OFFICER)
INDIA SHELTER FINANCE CORPORATION LTD

Place: Bangalore , Davanagere Belgaum
Date: 23.09.2025

PUBLIC NOTICE
TO WHOMSOEVER IT MAY CONCERN
This is to inform the General Public that following share certificate of (Force Motors|
Limited) having its Registered Office at Mumbai - Pune Road, Akurdi, Pune - 411035,
g/lahharashtra, India registered in the name of the following Shareholder/s have been lost
y them.

POSSESSION NOTICE

Name of the shareholders| Folio No. | No. of Security Distinctive Nos.
Il | Shares | Certificate No. il

1) Abdul Aziz Haji Joonas | A000475 50 102199 9795601 - 9795650
& Karima Bai Abdul Aziz

2) Abdul Aziz Haji Joonas | A000475 1 102200 9795651 - 9795651
& Karima Bai Abdul Aziz

3) Abdul Aziz Haji Joonas | A000475 1 102201 9795652 - 9795652
& Karima Bai Abdul Aziz

4) Abdul Aziz Haji Joonas | A000475 50 30366 2501852 - 2501901
& Karima Bai Abdul Aziz

5) Abdul Aziz Haji Joonas | A000475 50 38848 3260776 - 3260825
& Karima Bai Abdul Aziz

6) Abdul Aziz Haji Joonas | A000475 50 60534 6499735 - 6499784
& Karima Bai Abdul Aziz

The Public are hereby cautioned against purchasing or dealing in any way with the above
referred share certificates.

Any person who has any claim in respect of the said share certificate/s should lodge such
claim with the Company or its Registrar and Transfer Agents MUFG Intime India Private
Limited 247 Park, C-101, 1st Floor, L. B. S. Marg, Vikroli (W) Mumbai-400083
TEL: +91810811676 within 15 days of publication of this notice after which no claim will
be entertained and the Company shall proceed to issue Duplicate Share Certificate/s.

Name of the Registered Shareholder / Legal Claimant.
Abdul Aziz Haji Joonas
& Karima Bai Abdul Aziz

Place : Bangalore
Date: 23-09-2025

| TUMKUR VEERASHAIVA CO-0P BANK LTD,

&.0. Dr. 5. Radhakrishna Road, 5.5. Puram, Tumkur - 572102,
Ph Mo, ; D816 - 2254394, Fax : 22534027, E-Mail ; tvchankiigmail.com

See Rule - B(1) (For Immovable Property)

Whereas The undersigned being the Authonsed Officer of the Tumkur Veerashaiva
Co-Op Bank Ltd., Chamarajpet Branch under the Securitisation and
Reconstruction of Financial Assels and Enforcement of Secunly Interest Act, 2002
and in exercise of the power conferred under Section 1.3 (12) read with Rule 3 of the
Security Interest (Enforcement) Rules 2002 issued a demand notice dated
08.07.2025 calling upon the borrower 1. Mr. Sudershan Reddy G Sio Late Gaopal
Reddy 2. Mrs. Kalavathi Reddy Wio Sudershan Reddy G both are residing
at Mo 174968, 5 Sal Nivas, 21" Cross, S5th Main, C Block, Sahakarnagar,
Bangalore-560092. fo repay the amaunt mantioned in the notice being Rs.92,79 588/-
{Rupees Minety Two Lakh Seventy Nine Thousand Frve Hundred Eighty Exght Only) as
on 15.09.2025 within 60 days from the date of receipt of the said notice

The borrower having failed to repay the amount, notice is haraby given to the
borrower and the public in general thai the undersigned has faken possesson of the
property described herein below in exercise of powers conferred on him under
Section (4) of Section 13 of the Act read with rule 8 of the Security Interest
{Enforcement) Rules, 2002 on this the 17th day of September of the yaar 2025.
The barrower in particular and the public in genaral is hereby cautioned net to deal
with the property and any dealings with the property will ba subject to the charge of
the Tumkur Vearashaiva Co-Op Bank Ltd., Chamarajpete Branch, Bangalore
foran amount of Rs. 92,79,588/- (Rupees Ninety Two Lakh Seventy Nine Thousand
Five Hundred Eighty Eight Only) as on 15.09.2025 and inlerest thereon,

The barrowar's attention is invited to provisions of Section 13 (8) of theAct, in respact
of time available, Io redeem the secured assets.

Description of the Immovable Property: All thal piece and parcel of the
immovable property bearing Mo.179%6, Byatarayanapura CMC Khatha
Mo, 145514601 796, in the Layout plan approved by the BDA in several Survey
numbears at Kodigehalli Village, Yelahanka Hobl, Bangalore North Taluk, formed by
the THE MINISTRY OF COMMUNICATIONS EMFLOYEES CO-OPERATIVE
HOUSING S0OCIETY LTD.. named as "SAHAKARA NAGARA" and including all nghts
privieges and appurtenancas therelo. Measuring East 1o West 30 feel and North to
South 40 feet, total area 1200 sq. fi. and bounded by the following boundarnes: East:
Site Mo.1795, West: Site No. 1797, North: Road, South: Site Mo, 1791

PUBLIC NOTICE

ﬁlﬂm" Home Finance Eﬂﬂﬂiﬂmﬁ?fﬁé%gﬁlfnnh Tawers, Bandro-Kurla Complex, Bandro
Corporate Office: ICICI HFC Tower. Andheri Kurla Road, |.B. Huﬁ?ur. Andheri [E), Mumbai - 400 053, Branch Office:
1316/C, 1stFloor, 3thCross, 9th Main, opp to Tirumalogiri Venkateshwarat Temple, | PNagar, 2nd Phose, Above
Central Bank, Bongalore - 560078, Branch Office: Katha No, 58776 588/7 588/8 520/ Balaji Plaza Third Floor,
Abdul Kalam lavoul, Opp 5SRO Main gate Marathahalli Outer Ring Rood, Doddanekundi, Ba ngu1nre-ﬁ'ﬁﬂﬂ‘j?

The fnllﬂwingburmwe-rfs hawve defaulted in the re{pn ment of principol ond interest of the loons facility ebtoined by
them: from ICICE Home Finance Company. Limi {“ICICI HFC"} and the loans have been classified as MNaon-
Performing Assets [MPA). A notice was issued to them under Section 13 12] of Securtisation and Re-construction
of Fina ncigl Assets ond Enforcement of Security Interest Act-2002 on their last known addresses, however it wos
not served and hence they are hereby notified by way of this public notice,

The Borrower's attention is invited to provisions 4:-17’ sub-section (8) of section 13 of the Act, in respect of time
ovailable, to redeem the secured assets.

Hame of the Borrower / Date of Maotice
Gr, Property Address of +iCutstandi NPA
e Tr_gf“nt: Huﬁ“:,;uﬁr l;::: Secured Asset [Asset to be Enforced ﬁ;mﬂm Date

1|Ravi Yanni (Borrower]), Loxman Mmﬁmﬂmwmmﬂeﬁewh%nm&m 17-09-2025%" | 08-
Yenni {Co-Borrower), Venkngﬁu Mo 166, Property Mo, LOV2, Bbhmp Khatha 51 Mo 1982, Rs. SEE-
Rojonal {Guaronter), Mo 348 d | Bbmp Waord Mo.81, BTh Cross Rood, 5o Jaoyvoloksh-| - B373531)- 2
Floor 3Rd Main Rood li Koval,jmamma, B.Noroyvonapuro, K.R. Puram Hobili,

Vijoynagar Karnal Vljugnﬂgur Bongaolore - 560048 Ma Mo Bongalore Komatoko
Bangalore Karpotoko 560040560048, Bounded By - North: 20 Feet Road, South:
LHBJFO0001560534, Private Property, East: Site Mo, 47, VWest: Site No. 49

2 |Ravi Yanni [Borrower), Laxman|AlThot Piece And Parcel Of Site Beoring Mo 48, Khatha|  17-09-202%" | 08-
Yenni (Co-Barrower], VEI‘IREFED Mo 168, Property Mo1072, Bbmp Kl'ngn Sl No 1982 Rs. Sep-
Rojanal {Guarantor), No 348 3Rd|Bbmp Ward Mo.81, BTh Cross Roaod. Sa Jayaloksh- Z46226/)- 2
Floor 3Rd Main Road li Kaval jmamma, B.Maorayanapura, K.R. Puram Hobli,

Vijaoynagar Karnal Vijoynogaor|Bangalore - 560048 Mo Na Bangolore Kamatakao
Bangolere Karnotaoka 560040, EBDEEH.EDundEdE - Morth: 20 Road, South:
LHE|PODODO1560701. Private Property, Eost: Site Mo, 47, West Site No, 49

3 ([Ramakrishnag K M tBarrowe;}. All That Piece And Parcel OF Site Mog; Khatha| 17-09-2025%" | 08-
Bhowyashree O (Co-Bormower), Mo 76| Mo 159706, Pid Mo.1529004020027 204949, Rs. Sep-
Venkatochaklanilaya, 15t Moin Rood TUIHEHSFE YWillage, Bidodi Hobli, Romanagar 2132615.12- | 25
15Th Cross, Hmt Loyout, Mathikere,| Tolu d Sy Mo 10572 Bongalore Karnotoko
Yeshwanthpur, Komotoko, 560054, | 560054 | Bounded By - Morth: Site Mo .07 |
111 Residence Address, Bongolore| South: Private Property , East: Rood | West: Site
Bangalore Karnotaoka 560054, No. 40,

LHEWQODO01481562.

4 [Romokrishno K N [ Borrower )| All Thot Prece And Parcel OF Site No.g, Khaotho| 17-09-202%" | 08-
Bhovyashree O [Co-Bormower), Mo 76| No 159/06, Pid MNo.1522004020027204949, Rs. SEE-
Venkotochaolaniloya, 15t Main Rood TGIGEUSPE Village, Bidodi Hobli, Romanogor] BES46.98/- 2

d

15Th Cross, Hmt Layout, Mathikere,
Yeshwonthpur, Komotoka, 560054,
111 Residence Address, Bangalore
Eun&flnre Karnotoka 560054,
LHEVOQODOD1481956.
The steps are being taken for substituted service of notice. The aobove borrowern’s andfor their guarantors (as
gppllm le) are odvised to make the poyments of outstonding within pericd of 60 doys from the date of publicotion
this notice else further steps will taken a5 per the provisions of Securitization and Re- construction of
Financiol Assets and Enforcement of Security Interest Act, 2002,

v Pate: 23.09.2025 | Place : BANGALORE

Talu Sy Mo 1052 Bangalore Karnotoko
560054 . Bounded By - Morth: Site No .07 .,
south: Private Property ,East: Rood , West: Site
No.40,

Authorised Officer,
ICICI Home Finance Company Limited /

sSindiaShalter ITNUIA oRNCLTER CIINANGE W
Home Loans POSSESSION NOTICE FOR IMMOVABLE PROPERTY

Regd: Cffice:- Plot-15,6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002
Branch Office : Hubd Belgaum

Wihergas, The Undersigned Being The Authorised Oficer O Thae India Shalter Finance Corporation Lid, Under The Securilisation
And Reconstruction OF Financial Aszests And Enforcement (2ecurity] Inferest Act, 2002 And In Exarcise OF Power Conferred
Under Section 1:3{2} Read With Rule 3 Cf The Security Interest [enforcement) Rules, 2002 issued A Demand Maotice On The Date
Moted Against Thae Account As Mentioned Hereinalter, Callmg Upan The Bormower And Alsa The Owner OF The Properyrsuraty To
Repay The Amount Within 60 Days From The Date OF The Said Motice. Whemas The Owner Of The Propearty And The Other
Hawing Failed To Repay The Amouni, Nobtice |s Hereby Given To The Under Nated Borrowers And The Public in General That The
Undersigned Has Taken Symbeolic Possession Of The Propedyies Described Herein Below In Exercise Of The Powers
Conferrad On Himier Under Section 13{4) Of The Said Acl Read With Rules B & 3 Of The Said Rulas On Thea Dates Manticned
Against Each Account. Mow, The Bormower In Particular And The Public In General |s Hereby Cautioned Mot To Deal With The
Properiyfes And Any Dealing With The Propery/ies Will Be Subject To The Charge OF Indéa Sheller Finance Corporation Lid Fos
AnAmaount Mantioned As Betow &nd Interest Thareon. Costs, Ele.

Nama Of The Borrower | Deseription Of The Charged Date Of Demand Notice, Date OFf
Guarantor I Mortgaged Proporty (All Amount Due As On Date
(owner Of The Property) & The Part & Parcel Of The Of Demand Motice s
Loan Account Mo, Property Consisting Of)
Mr./ Mrs. Dharennavar|Al that pie Residential Gramthana | Demand MNotice Dated 11-Apr-|20.09.2025

Property bering VPC Mo: 300
Property No: 151300102400100575
tofal measuring 53,42 Mtr Land and
buikding situated at (arag Village
Tg:- & Disirick: Dharead, Dharwad
Sub RegistrarThe sama is bounded
[ as under; Boundary:-East-Manala
Mannavar Proparly, Weslt-

2025 callng upon o all abowve
mentioned in notice bélng Mr./
Mrs. Dharennavar Gangavva ,
Mr./Mrs. Mallappa Darennavar o
réxpray 158 amaount mananad in tha
nollce being Rs. Ta1587
SE0MI0NNES- (Rupess Seven
Lakh Eighty One Thousand Five

Gangavva Mr. Mrs. Mallappa
Darennavar Garag, Dharwad,
Karnataka, 581105 Karnataka.

Also At, E-khata No
151300102400100579,GP  No.
900, Garag Village &

Panchayath, Dharwad Taluk|Shashikala Ullannavar Property, E'F”F?TE‘J }Eighl;&_' EEVLET ard Fifty
And District.garag, 581105 |North-Road, South-Basappa | 5% &) poraining
g 4 Dindalakoppa Property Loan Account MNo.

karnataka
LOAN ACCOUNT
NO.LAT1CLLONSOO000050921

LATICLLONSOI0005092113 as
of 10th Apr 2025 wilth further
inberest applicable fram 11th Apr
2025 and - cost @l the date of the

13/AP-10216857 paEyment
MR.! MRS. Gangavva Residential property bearing House | Demand Motice Dated 11-Apr-{20.09.2025
Bommannavar fmo: 0% ocut of RS Mo: 1358, | 2025 calling upon to-all above

menbioned In nolice being
Mr./Mrs. Gangawvva
Bommannavar . MrJd Mrs. Anil
Bommannavar lo repay he
armaunt mantioned in the notices
being Rs. 583217/- (Rupeas Five
Lakh Eighly Three Thousand
Two Hundrad Seventesn Only)
peraining o

Loan Account

" | measuring Total; 188sgfis i . e
MR./ MRS. Anil Bommannavar Towards  East-West-21.00 fis and

House no 09, CCB NO 315-15T_vanrd5 Morlh-South- 9.00 fts and
Cross Mehru MagarBelgaum|Bathroom and Latrine Room
Karnataka 590001 .59&DD1E;"‘=‘35:’1"1;'9 w"éarﬂwﬁ ﬁﬁ%’w'ﬁftg'gg

s and Towards Morth-South-
Ham;taka. e L Lol fle. Shualed at Beldar Chavani
Bearing House Mo. 09, Survey

[Nehru Magar] Bedagaw within the
No. 1358, Neharu Nagar,CMC|local fimits of City Corporation

Mo

Limits, Belgaum taluk nad|Belagavi and within the local
ikt Kerasiva 50004 Jurisdiction of Sub- Registrar |HLBLTHLONSOOD00051732
: Belagavi Tal: & Dist: Belagavi and 8% of 10th Apr 2025 with further
LOAN ACCOUNT NO. ; : . | imterest applicable from 11th Apr
bounded as undar:Boundary! :
HLELCHLONS000005051732/ | East-Drainage, West-Road, North- Eﬁ 2:;1 cost till the date of the
| AP-10115787 Road South-House No: 10 HEA I,
g LR BT |
Mr./ Mrs. Ashwini Pavan| All that pie residential property E::T:Ta"d|”°““ Dated 11-Apr-|19.09.2025
bearing iis Residential Propery |<Ua callng upon e all above
jad:lau F::r..l' ":;E' P;uain bearing 27-14-80, Qld Property No. | mentioned in notice bsing MrJ
adhavhumbar Nl.01218/1+2, Assessment Ng,|Mrs. Ashwini Pavan Jadhav ,

Mr./ Mrs, Pavan Jadhav to repay
the amounl mentioned B the
notice  being Rs, 1775781.74/-
(Rupses Sevantasn Lakh Saventy
Five Thousand Seven Hundred
Eighty One and Seventy Four
Palse) pertaining o

Loan Account

Shiggaon, Haveri Karnataka|1218/1+2, Measuring 253.439384

581205, Also At, Property|S9q meters, situated at Shiggaon
Town, Tq:Shiggaon Dist:Haven and

Swattu No. 27-14-60.ward boundad as under:
No.5.0ld swattu No, 1218/1+2 at | Boundary:- East-Wall of Shri
Kumbar Oni, Shiggaon Cityand|Raghavendra Math, West-

Taluk, Haveri District -581208, | Municipality Road North-Shri
Reghavendra Math, South-Property

Mo

H 1205 Kamataka ; ; LATTVLLONSOO0A05 11852904 -
| OAN ACCOUNT NO af Somavva Batti | 10258562 a5 of 10th Apr 2025 with

; further nterest applicable from
LAT1VLLONSO00005118829/A 11th Apr 2025 and cost till the date
P-10258962 ol the paymant.

FOR ANY QUERY PLEASE COMNTACT Mr. Murali 5 (+91 T41163T050) or
Mr.Prashanth (+91 9342167070)

Place :- Garag, Dharead, Belgaum, Shiggaon, Haverl, | Date :- 23.09.2025

Mr. Rajeshekhar{+31 S9007TEESE) Or

{Authorized Officer)
Indla Shelter Finance Corporation Lid

THE
RUSH

DAILY.

— . . s -

e N e

FINANCIAL EX

—— e e s

Date : 17.049.2025
Place : Bengaluru

Sdi- Authorised Officer

Tumkur Vegrashaiva Co-Op Bank Lid, ﬁﬂaﬂ[ﬂafﬂxpfﬁﬁﬁ.ﬂﬂm

epaper.f'rnanciaiexpress.m%. .

BENGALURU
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